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1 ORDER

By Filing rhis DR, the appliaant has challenged the

...... is services have been
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7. Heard the 1earned ~ounsel for the parties and
‘ pErUSeEa the records.
] Tt is e Case of the applicant that ne has oeein
3 working 88 daily wager safaiwala woe.T. 10.7.75. e
x along With mther similarly placed persons approached
i
! vhis Tribunal ehraugh O/ £158,/99 which was disposed of
\ oy mfdﬁr dated 5.7 .2000 with the directions to the
Fespondents tn  consider their case for grant af

Tamipa i &ty ctatus in terms of DoPT Scheme dated 10.2.25

and in cass rhe services of the applicants aire reguirad,
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respondents  shall continue with their services in

. When the

»

ved o o " S wa - o e
prafaeranes to Juniors and outsidei

ohdents did not implement the Judgemsant dJdated
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FLZLE000, applicants in  OA 2158/99 filed Clio
ML 2400/2000 which was dismissed by the Delhi High Court

srder gated 10.5.2000. The counsel has contendad

that the applicant should have been granted temporary
status woe.F. 10.7.%26 but it was not done.
4 Ui the other hand, it is the case of the respondents

girantaed tamporary  status w.a f. 12.5.2000. The

without ewen informing the respondents so as to enable
them to make alternative arrangsment. In view of this
pesition, the department  has been in touch with  the

Ministiry and requasted to post a regular Safai Karmchari

3]

WD as now been posted w.e.f. 17.11.72000 wvide order

jurs

&

dated 15.11.2000. Since ne work is now available, *h

services were terminated by notice dated £.11.72000 in

terms  of  the provisions of the DoPT Scheme dated
1D.9.93. Hiowewar e would b considared for

rE-sngagensnt  In preference to

.

sibject to fulfilment of other terms and conditions, as

and when the work is available in future.

CaBU&E ] labour who  has attained temporary status is

antitlaed to the consti utional protection envisagsd by
Airticle 311 of  the Constitution and other articles
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aforesaid case, the appellant was a casual labour who
wad attained  the temporary status after having put 1in
ven vyears servics. He was prosecuted for ooan

under warious sections  of IPC and wultimately his

& apex court held

that the

termination was punitive in nature and ordered for his
reinstatement. The case on hand is distinguishable in
rhe sanse that when the respondents got a regular Safai

who was in

thay terminated the services of the applicant with one
month’™ s notice &g per rules., Howsver they have

submitted that the applicant would be

reangaged

whaen  work is available in preference to  his
Fireshars. In wiasw of this position, the
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respondaents cannoet be faulted.

action

ass  and
juniors/

of  the

&. In the result, I find no merit in the present 0A and

applicant as and when work of the nature agains

he was working is avallable. There shall be no
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